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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH AT NEW DELHI 

ORIGINAL APPLICATION NO. 576 OF 2025 

IN THE MATTER OF: 

GAYATRIPAL & ORS  … PETITIONER 

VERSUS 

STATE OF UTTAR PRADESH & ORS  RESPONDENTS 

ADDITIONAL REPLY ON BEHALF OF RESPONDENT 

NO.06 i.e. SHRI MAYANK DWIVEDI WITH AFFIDAVIT 

MOST RESPECTFULLY SHOWETH: 

1. It is most respectfully submitted that the present

Original Application No. 576 of 2025 is pending for

adjudication before this Hon’ble National Green

Tribunal (hereinafter ‘Hon’ble Tribunal’).

2. It is further submitted that on the last date of hearing

the Hon’ble Tribunal had raised some questions

pertaining to the storage license issued in the name of

the answering Respondent for the storage of gravel on

the land bearing Gata No. 456, having the capacity of

50,000 cubic meter per year, for the period of

08.03.2024 to 07.03.2027.

A. THE SOURCES OF GRAVEL/ SAND STORED AT

STORAGE LAND.

a. It is respectfully submitted that the storage license for

the storage of sand on the land bearing Gata No. 456,
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admeasuring an area of 0.5444 hectare, situated at 

Gram Bahadurpur, mohalla Ghazipur, Tehsil 

Fatehpur, district Fatehpur, Uttar Pradesh for the 

quantity to the tune of 50000 cubic meter per year, for 

the period of 08.03.2024 to 07.03.2027 has been issued 

in the name of the answering Respondent by the 

District magistrate, Fatehpur, Uttar Pradesh vide its 

consent letter dated 08.03.2024. It is further submitted 

that generally the license holder can procure mining 

material from any mining site for the purpose of storage 

as well as selling  not more than 50,000 cubic meter 

per year.  

b. It is pertinent to mention here that the answering

Respondent generally procure mining material for

storage from mining site located at

1. Lelra Khadan,

2. Oti Khadan,

3. Sarauli Dump

4. Rampur Dump,

and all the above are located in district Fatehpur, Uttar

Pradesh.

B. COMPLIANCE GENERAL CONDITIONS FOR 

GRANT OF STORAGE LICENCE AS PER RULE 7 OF 

U.P. Minerals (Prevention of Illegal Mining, 

Transportation and Storage) Rules, 2018. 
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The answering respondent is producing a flowchart to 

show the compliance of the rule 7: 

The licensee shall prominently 

display the sale price at the storage 

point. 

COMPLIED 

The licensee shall deploy CCTV 

camera and check gates for proper 

monitoring of the stock. 

CCTV CAMERAS ARE 

INSTALLED BY THE 

PROJECT PROPONENT 

WHENEVER THE 

DUMPING SITE IS IN 

RUNNING CONDITION. 

The licensee shall maintain a 

correct and intelligible account of 

minerals procured and transported 

daily to different destinations in the 

format prescribed in e-Form 

'C'/Form 'C7 Form 'G' which will be 

corresponding to the quantity of 

valid transit pass by which licensee 

has received the mineral. 

 COMPLIED 

The licensee shall submit the 

monthly return in Form 'E' of the 

accounts maintained under clauses 

(ii) and (iii) respectively for every

month within the first week of the 

PARTIALLY COMPLIED 
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succeeding month to the District 

Officer. 

All the reports, returns and 

registers shall be maintained by the 

licensee and kept in the place of 

business and be made available to 

the Inspecting Officer. 

 COMPLIED 

The licensee shall not pollute the 

environment by storing the 

minerals or while utilising them in 

the proceesing plant or 

beneficiation plant or the factory. 

THE PROJECT 

PROPONENT IS ONLY 

HAVING THE LICENSE 

FOR STORAGE OF 

SAND THEREFORE NO 

PROCESSING PLANT 

OR ANY INDUSTRY IS 

BEING RUN BY THE 

PROJECT PROPONENT  

The licensee shall allow the 

inspecting officers of the Directorate 

of Mines to inspect the store, 

factory, processing plant, 

beneficiation plant to verify the 

stock of minerals and to take 

samples and extract of records. 

COMPLIED 

The District Officer may impose 

such further condition as may be 

READY TO COMPLY 
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necessary in the interest of the 

public 

C. QUANTITY OF THE MATERIAL TRANSPORTED BY

THE VEHICLE AND DUMPER AT THE AT STORAGE

SITE.

a. It is submitted that as far as the quantity of the sand

stored at the site is concerned the answering

Respondent is willing to provide data regarding vehicle

entries made from 12.01.2026 to 22.01.2026 while

transporting mining materials for the purpose of

storage as well as selling from the site. It is further

submitted that at present the land in question is bare

land and nothing is stored on it. The same has been

verified at the time of inspection conducted on

02.01.2026 by the Joint Committee. True typed copy

of the log book entries made from 12.01.2026 till

22.01.2026, of transportation of mining material is

annexed and marked herewith as ANNEXURE NO. R-

01.

D. REPLY TO THE REJOINDER OF THE APPLICANT

a. It is submitted that the answering Respondent

denies all claims, contention, submission, allegation,

and/or averment made by the applicant in its

rejoinder, which is contrary to or inconsistent with

present reply or the records of the case.
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b. It is submitted that the answering Respondent is a

law-biding citizen of India having full faith and

regard for the law of the land.

c. It is further submitted that the averments made by

the applicant in paragraph 3 to 5 of the rejoinder are

regarding the Joint committee report dated

16.02.2024 and the need for scientific assessment,

on the site/ land bearing Gata No. 456, admeasuring

an area of 0.5444 hectare, situated at Gram

Bahadurpur, mohalla Ghazipur, Tehsil Fatehpur,

district Fatehpur, Uttar Pradesh. It is respectfully

submitted that the said issue does not fall within the

domain of the answering Respondent. Therefore, the

concerned authorities of the state may response on

this issue.

d. It is submitted that the averments made by the

applicant in the rejoinder in paragraph no. 6 to 8 are

regarding to the non-compliance admission on the

basis of the affidavit filed by the District Magistrate,

Fatehpur. It is further submitted that the answering

respondent has already clarified its compliance in its

reply dated 13.02.2026, regarding the concerned

issue of absence of CCTV at the site and the

destruction of the public road from Fatehpur-Augasi

Highway to Village Sevaramau (approximately 1.2

km). Therefore, need no comments to the averments.
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e. It is pertinent to mention here that the averments

made by the applicant in para no. 9 to 10, regarding

the violation of Rule-7 of the Uttar Pradesh Minerals

(Prevention of Illegal Mining, Transportation and

Storage) Rules, 2018, are misleading, as the

answering respondent has already informed the

Hon’ble tribunal in its reply dated 13.02.2026 to the

Original Application that the answering Respondents

has adhered to all the general conditions of the

abovementioned Rules, for the grant of storage

license. Therefore, the answering Respondent has no

comment to offer on this issue.

f. It is further submitted that the applicant has averred

in para no. 11 in rejoinder regarding the attraction of

penalty prescribed under Rule 10 of the Uttar

Pradesh Minerals (Prevention of Illegal Mining,

Transportation and Storage) Rules, 2018 i.e.

regarding the “suspension or cancellation of storage

license” that is misleading and erroneous. As the

abovementioned ruled does not applies to the

present case and as per the said rule the District

Magistrate may rescind the license only in case of

breach of the terms and conditions of the license and

not on the basis of the violation of the conditions

Rule-7 of the Uttar Pradesh Minerals (Prevention of

Illegal Mining, Transportation and Storage) Rules,

2018, albeit the answering respondent is complying
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with the conditions as envisaged in rule 7 of the 

rules, 2018. 

g. Further, it is submitted that the averments made by

the applicant in para no. 12 to 14 regarding the

rebuttal to the reply filed by the answering

respondent. It is further submitted that the

answering respondent have adhered to all the

conditions of Rule-7 of the Uttar Pradesh Mineral

(Prevention of Illegal Mining, Transportation and

Storage) Rules, 2018 and the answering respondent

has not concealed anything from the Hon’ble

Tribunal.

Further it is submitted that the answering 

respondent has complied with the terms and 

conditions of the storage license and operated the 

storage activity within permissible limit i.e. 50,000 

cubic meters per year. Therefore, the averments 

made by the applicant in the rejoinder with respect 

to non-compliance with the conditions prescribed in 

rule -7 of the abovementioned Rules are not 

appropriate enough to substantiate his submission.  

h. Further, the averments made by the applicant in

para no. 15 regarding the answerability of the

answering respondent no.5 with respect to his role in

business. It is respectfully submitted that the

answering Respondent no.5 has already submitted

before the Hon’ble Tribunal vide reply dated

8125



13.02.2026, that he carries just a ownership of the 

land in question upon which the answering 

Respondent no. 6 have been operating storage of 

minerals. Therefore, there need no comment from the 

answering Respondent.  

i. It is submitted that the averments made by the

applicant in para no. 16 of the rejoinder, seeking

comprehensive scientific environmental audit of the

site. It is further submitted that it is up to the Hon’ble

tribunal to pass an appropriate order. Therefore, it

needs no comment from the answering Respondent

No. 6.

j. With Regard to the averments made by the applicant

in para no. 17 of the rejoinder. It is respectfully

submitted that the averments made by the applicant

seems adjudicating the matter by himself and

decided culpability of the answering Respondents

and directing the Hon’ble Tribunal what actions

should be taken against the answering Respondents.

Therefore, It is respectfully submitted that the

averment made by the applicant has no predicate to

substantiate his claim.

k. The averment made by the applicant in para no.18 is

regarding supporting picture of the land in question.

Therefore, need no comment from the answering

Respondent.
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ORIGINAL APPLICATION NO. 576 OF 2025

IN THE MATTER OF:

GAYATRlPAL & ORS PETITIONER 

vs 

STATE OF UTTAR PRADESH ORS. ... RESPONDENTS

AFFIDAVIT 

l, Mayank Kumar Dwivedi S / o Santo sh Kumar Dwivedi, aged

about 27 years, R/ O Sarkandi, Fatehpur, Uttar Pradesh, 
�- . _ :

�
-212658, presently at Fatehpur, do hereby solemnly affir!I} and

N tory ·-:, -..,. .... sta as under: ·. · 
� ' 

I '\ /S.K. r,. ,-\. ;.�:.: \J'ha_t I am Respondent No.6 in the abovementioned Original 
;.f(-Oiy�· " ... :_-.. ,,�I�

!
rtl:" ·cation, and I am fully conversant with the facts and .�{�"·""·-·•, .. ,;cvu�/� umstances of the case to the best of my knowledge and

. t:'\" 
./ �v 

<>oi:: ""'--\_,,
0
\ ''.) lief and as such competent to swear the present"qnrnen / '------ additional affidavit in my personal capacity.

2 • That I have read and understood the contents of the 
additional affidavit and the same has read over to me and 
explained to me by my counsel° in my vernacular and hence 
swearing the present additional affidavit. 

3. That I state that the contents of the aforementioned

additional affidavit which has been drafted under my
instructions and the contents are true and correct to the
best of my knowledge and belief.
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VERIFICATION 

- �;t- 1ry the above-named deponent, do hereby verifying that
/ �;. "" 

/ 1/ �e contents of para no 1 to 3 of the present

. {s.K. nf:1/�J�f
!
onalaffidavits are true and correct to the best of �y

* \o,cs\.-;-·-·.·� -�.�'.1}��no,!I dge and belief. No part of it is false and nothing
\ Reg No,"t..J,..)..J ,_v _j_i} 
�\. · 

:y��e ·a1 has bee� concealed therefrom .
.. '° "'

'--�-.. , O' Venfied at Fatehpur on __ day of April 2026.
ernrfie(\• -----

---� 

. ' �,� 
�;�;; .'���h�.Jr a� THROUGH
TO\Whor i'he er'*'"'' nkh,s 4.ffad• 1 SHARAD CHAUHAN, ASHISH PANDEYbe C· . ,.'•, .- · 1 ,�i au _:f And
Who',;::···:·. .,,��� ADVOCATES 

.f·. e; voe ate . 
. . . . . . . . . . . . . ·••· 

Not;irv farehpu.r 
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ANNEXURE 
R-01

13130



14131



15132



16133



17134



18135



19136



20137



21138



22139



23140



24141



25142



26143



27144



28145



29146



30147



31148



32149



33150



34151



35152



36153



TRUE COPY

37154

NEW
Stamp


